


Item No. 19
IRDAI (Third Party Administrators- Health Services) (Amendment), 2019 for Ratification
1. Background:
The Authority in the 105th meeting held on 21st June 2019 accorded approval for publishing the draft IRDAI (TPA- Health Services) (Amendment) Regulations, 2019 for stakeholder consultation. The draft Regulations were also placed before the 40th IAC meeting held on 25th Sept 2019 and the suggestions of IAC meeting were duly incorporated. Subsequently, the Authority in the 106th meeting approved IRDAI (TPA-HS) (Amendment)Regulations, 2019.

2. The clause (2 (l)) of the IRDAI (TPA-HS) (Amendment)Regulations 2019 is reproduced hereunder for ready reference:

l. After sub-regulation (2) of regulation 8, the following sub-regulations shall be inserted, namely: -

“(3) Each of the promoters shall satisfy the following criteria.
a. Must be carrying on business not related to insurance or engaged in offering professional services not related to insurance for a period of not less than three years to the date of application; 
b. Have positive net worth in all the immediately preceding three financial years to the date of application; and
c. Have net worth of not less than the respective capital contribution in the immediately preceding two financial years to the date of application;
 (4) Where there are one or more investors in an applicant, any investor holding the shares in the applicant exceeding ten percent of the paid up equity capital shall be considered as promoter of the applicant. 

 (5) Indian investors, other than promoters referred at sub-regulation 4 of regulation 8 above, put together shall not hold more than twenty-five percent of paid up equity capital of the applicant.

(6) The promoters shall agree to a lock-in period of three years for the funds proposed to be invested in the applicant. The lock-in period of three years shall reckon from the date of granting certificate of registration by the Authority.” 

3. [bookmark: _GoBack]It is submitted that the exposure draft issued to the public on 9th July 2019 was same as the above. However, while presenting the draft before IAC meeting held on 25th Sept 2019 and the 106th meeting of Authority held on 7th Oct 2019, the words, “other than promoters” in para 2(5) of the above were inadvertently replaced by “other than investor holding more than ten percent”. When this discrepancy was noticed, it has been corrected in the final version published in the official gazette.
A copy of IRDAI (TPA-HS) (Amendment) Regulations, 2019 which is published in the official gazette is attached as Annexure-1 to this note.

Placed before the Authority for ratification.
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